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CENTRAL ADMINISTRATIVE TRIBUNA L,ALIAHABAD BENCH
ALIAHABAD,

O.A.Nob63l of 1986,
Pachkauri Rap {decaasad): -+ +e00.0Applicant
Versus
Union of India & others csevasesss, .Respondents.
Hon'ble Mr.Justice UL Srivastava, VL.

Hon'ble Mp,K.Obayya,A M. 2 8
(By Hon'ble Mr.Justice UL Srivastava,V.C.)

The applicant jgnow substituted by his legal
- representatives vide order dated 22%3%90 as he died

during the pendency of the case. He had approached

this tribunal praying that he be allowed increment at
prescribed rate of Rs,15/= per month in +ie grade of
425-64C w.e .f. 1,7.81 and orward as he was promoted

in the said grade in the year 1980 by the Divisional
Rajlway Manager, Northern Héilway, Lucknow and payment
of all the arrears,whatsoever, accrued due to the
non-adjustment of his annual increment w.e f5 157.81.
The punishment notice dated 12 .4,85, issued to him,
withholding his increment from Rs',462/~ to 476/- in the |

dréde of Rs’,330-560/~- due on 1,7385 for a period of

. oné year may also be declared null and void as he was
already working in the grade of 425-640/- W.e .f
1980 not in the grade of 330-560/- as alleged and
the process of inflicting of the punishment in the
shape of withholding of the annual increment could
only be done against the applicant in the grade of
Rs0425-640 and not in the grade of 330-560 and the proc-
=@ss of the withholding annual increment and denial of
his raising his pay due to the adjustment of his
annual increment could only be done from raisiﬁg his

pay from 485/~ to 500/- on 1%7.85 and not from % o464 /- '}
Lﬁ/ﬂ// to 476/-, This amounts to doubt punishment which is

not permissible within the rules.
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2, The respondents have resisted the claim of

the applicant stating that he was not promoted
in the grade of 425-640/- as Senior Ticket Examiney,

It was a se lection-grade POSt and was to be filled

by sédection, Me Never appeared in the se lection
test and was not selected, He was temporarily
Promoted in the grade of 425-640/-~ , His pay was
fixed at 455/~ pum. e Was transferred from lLucknow
Division to Bikaner Division, Accordingly he was
! L SPared by the Lycknow Division, He was not reqgularly
Promoted in the scale of Pay 425-640/- and as such
he could not have claimed the benefit of the same ,

3% From the Pleadings of the parties, it appears
that of course minor punishment was given to the
applicant apg his increment Was withheld in +he
substant {ve grade . ‘For withholding an increment,

an opportunity of hearing shoyld have beean given to

~held in this manner, Accordingly, the application
is allowed in Part inasmuch as that the arder
Withholding increment dated l2f4.85_is quashed and
the result wila be that this Would be taken into
account for Pensionary benefits to the applicant,
As the dpplicant has now died, the Pensionary
benefits may pe granted to the legal representatives
of the applicant, The Same may be . done within a
Period of three mont hs from the date of communication
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